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. NOTIFICATION 

Snnagar, the ){ n-. J ---.::... __ . uly, 2019 
SRO:- Lt11-whereas, on 3l.lo.2018 P s 
information through reliable sources to {h ~Pwara received an 
namely Hila! Ahmad Wanl S/o Mush~ e ect that one person 
Madmadow Kalaroos ts Instigating the q Ahmad Want Rfo 
and integrity of the country; and youth agatnst sovereignty 

1. Whereas1 a <:a~ FIR No. 31112018 U/S 1 Act,1967 was registered at Pollee Station K 3 ULA(P) 
investigation was taken up;and upwara and 

3: Whereas, ?uring ~he course of investigation, statement of 
w1tnesses acquamted With facts and circumstances of case were 
recorded under relevant provisions of law, besides statement of 
material witnesses were also recorded under Sec. 164-A cr.PC. 
Statement of witnesses so recorded would reveal that the accused 
Hllal Ahmad Wani S/o Mushtaq Ahmad Want R/o Madmadow 
Kalaroos has been found Involved In Inciting the youth for unlawful 
activities. Accordingly the accused was arrested and from whose 
possession a poster of HM outfit with Incriminating material viz. 
destabilizing the institutions of the Government and threatening 
with death to the common youth especially SPO's of J&K Pollee, If 
they would not resign from Govt. Service, was recovered, the said 
poster was seized as piece of evidence and placed on record. The 
contents of the seized poster are self-speaking that the accused 
incites abates advices and advocates unlawful activities. 
Eviden'ce collected prima facie establishes a case u/s 13 UAPA 
against accused person and accordingly the investigation of casde 
h · t the accused Hllal Ahma as been concluded as proved agams . d 
Wani S/o Mushtaq Ahmad Wanl R/o Madmadow Ka\aroos,an 

. t d by the State Government 
4, Whereas, the Authority appom e f the Unlawful Activities 
under sub-section (2) of section 45 ° scrutinized the Case 

1 (Prevention) Act, 1967, has Independently ts relating to the case 
Diary file and all the other relevant docu~e~ this Is a fit case for 
and has come to a definite conclusion t a 

t iP •tg e 



accord of prosecution sanction against th 
and e said accused Person; 
s. Whereas, after perusing the Case Dia 
documents and also taking Into ry, the relevant 
observations/views of the Authority appointe~onslderation the 
(2) of section 45 of the Unlawful Activities (Prev~~~~~)sub-sectlon 
the state Government Is of the view that there Is Act, 1967, 
material and evidence available against the accused sufficient 
prosecution under the aforesaid provisions of law. person for his 

Now, therefo~e, in exercise of powers conferred by sub-
section (2) of sectron 45 of the UnlaWful Activities (Prevention) 
Act, 1967, the State Government hereby accords sanction for 
launching prosecution against the accused person namely Hllal 
Ahmad Wanl S/o Mushtaq Ahmad Wanl R/o Madmadow Kalaroos for 
the commission of offences punishable U/S 13 of Unlawful 

I Activities (Prevention) Act, 1967 arising out of FIR No.311/2018 of 
Police station, Kupwara. 

By order of Government of Jammu and Kashmir. 

No. Home/Pros/44/2019 

Sd/-
Principal Secretary to the Government 

Home Department 
Dated: )i .07.2019 

Copy to:- K J This has reference to his 
1. Director General of Pollce,1~~201:n~~09_11 dated 22/03/2019 

letter No.Legal/~~nc-~39 d h ewith receipt of which may The CD file in ongmal IS retume er ' 
kindly be acknowledged. 0 artment of Law, Justice & 2. Secretary to the Government, ep 
Parliamentary Affairs. (w.7.s.c.) t to the Government, Home 

3. Private Secretary to Principal Secre ary 
Department. 

4. Stock file. 

.. ~? J? 
th Government Under Secretary to rte ent 

Home Oepa m 
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